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ClVIL APPEAL NO(s). 1597 OF 2008

ASHOK KUMAR SI NHA Appel I ant (s)
VERSUS
JAYA SI NHA Respondent ( s)

(office report on default)

Date: 28/09/2012 This Appeal was called on for hearing today.

CORAM :
HON' BLE MRS. JUSTI CE GYAN SUDHA M SRA
[ I N CHAVBERS]

For Appellant(s) None

For Respondent (s)

UPON perusi ng papers the Court nmade the foll ow ng
ORDER

Ofice report dated 17/27th March/ Septenber, 2012 indicates
that notice of dasti service could not be effected upon the sole
respondent. However, there appears to be an affidavit in support of
service of dasti notice on behalf of the appellant. The office my
check and proceed whether affidavit of dasti service is stil
required to be filed by the counsel for the appellant.
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